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Bill No. LIII-C of 2023

THE PRESS AND REGISTRATION OF PERIODICALS BILL, 2023

(AS PASSED BY THE RAJYA SABHA)

A

BILL
to provide for press, registration of periodicals and for matters connected therewith or

incidental thereto.

BE it enacted by Parliament in the Seventy-fourth Year of the Republic of India as
follows:—

CHAPTER I

PRELIMINARY

1. (1) This Act may be called the Press and Registration of Periodicals Act, 2023.

(2) It extends to the whole of India.

(3) It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint.
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2. In this Act, unless the context otherwise requires,—

(a) “facsimile edition” of a publication means an exact reproduction of the original
edition of a foreign publication in English or an Indian language included in the Eighth
Schedule to the Constitution;

(b) “journal” means a periodical publication, other than a magazine, which
primarily carries academic, scientific or technical content related to a particular discipline
or profession;

(c) “keeper” means a person who manages the day-to-day operations of a printing
press, the owner of which is a non-individual entity;

(d) “newspaper” means a periodical of loose-folded sheets usually printed on
newsprint and brought out daily or at least once in a week, containing information on
current events, public news or comments on public news;

(e)  “notification” means a notification published in the Gazette of India or the
Official Gazette of a State, as the case may be, and the expression “notify” with its
grammatical variation and cognate expressions shall be construed accordingly;

(f)  “owner” means an individual, firm or any such legal entity owning a periodical;

(g) “periodical” means  any publication,  including a newspaper, which is
published and printed at regular intervals containing public news or comments on
public news, but does not include a book, or a journal including a book or journal of
scientific, technical and academic nature;

(h) “prescribed” means prescribed by rules made under this Act;

(i)  “Press Registrar General” means the Press Registrar General of India, appointed
by the Central Government under sub-section (1) of section 5;

(j)  “printer” means the owner or keeper of a printing press;

(k) “printing” means reproduction of a periodical through any technology
involving mass production of copies, but does not include photocopying;

(l) “publication” means newspapers, magazines, journals or newsletters printed
periodically and published in India, and shall include its reproduction in electronic
form or any syndication, facsimile edition, for public distribution or access;

(m) “publish” means the process of making a work available to the public by
issuing or causing to be issued the copies thereof or in any other manner, whether for
a price or free of charge, and the word “publishing” shall be construed accordingly;

(n) “publisher” means a person responsible to publish any periodical;

(o) “register” means the register of periodicals maintained under clause (b) of
sub-section (3) of  section 5;

(p) “specified authority” means a District Magistrate or Collector or such other
officer as the State Government or, as the case may be, Union territory Administration
may, by notification, specify;

(q) “title”, in relation to a periodical, means the name of such periodical as may
be verified by the Press Registrar General, printed prominently and legibly as the
masthead on the front page of that periodical by which it shall be known or be identified.

Definitions.
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CHAPTER II

PRINTING PRESS AND PERIODICAL

3. Every printer of a periodical shall furnish an intimation in the online portal to the
Press Registrar General and the specified authority within whose local jurisdiction his printing
press is situated with such particulars and in such manner, as may be prescribed.

4. (1) Every citizen of India or a person, being an entity incorporated and registered in
India under any law for the time being in force, may bring out a periodical:

Provided that no person who has been convicted by any court for an offence—

(a) involving terrorist act or unlawful activity; or

(b) for having done anything against the security of the State,

shall bring out a periodical.

Explanation.—For the purposes of this section, the expressions "terrorist act" and
"unlawful activity" shall have the meanings respectively assigned to them in clauses (k)
and (o) of sub-section (1) of section 2 of the Unlawful Activities (Prevention) Act, 1967.

(2) Every periodical printed in India shall have printed on it legibly the name of the
printer, place of printing, name of editor, publisher and place of publication.

Explanation.––For the purposes of this sub-section, “editor” means a person who
decides the matter that is to be published in a periodical.

(3) A facsimile edition of a foreign periodical may be printed in India only with the
previous approval of the Central Government in accordance with the guidelines made in this
regard, and the registration of such facsimile edition shall be made with the Press Registrar
General in such manner as may be prescribed.

Explanation.––For the purposes of this sub-section, “foreign periodical” means any
periodical printed and published in a country outside India.

CHAPTER III

AUTHORITIES

5. (1) The Central Government may, by order, appoint a Press Registrar General of India
for carrying out the purposes of this Act.

(2) The Central Government may, by general or special order, appoint such other
officers under the general superintendence and control of the Press Registrar General, as
may be necessary, for the purpose of performing the functions assigned to the Press Registrar
General by or under this Act and may, by such order provide for the distribution or allocation
of functions to be performed by them under this Act.

(3) In particular, and without prejudice to the generality of the foregoing provisions,
the Press Registrar General shall perform the following functions, namely:—

(a) issue a certificate of registration to a periodical;

(b) maintain a register of registered periodicals;

(c) make guidelines for admissibility and availability of title of a periodical;

(d) collect fees, as may be applicable, with regard to applications received by him
under this Act;

(e) receive funds from the Central Government and disburse the same for
implementation of the provisions of this Act;

(f) prepare and publish an annual report containing information in respect of the
periodicals in India;

(g) any function incidental to, or connected with, clauses (a) to (f); and

(h) any other function as may be assigned to it by the Central Government for
the effective implementation of the provisions of this Act.

6. The Press Registrar General shall—

(a) obtain annual statements of a periodical;

(b) verify the circulation figure of such class of periodicals in such manner and for
such purpose, as may be prescribed, and shall have access to any relevant record or
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document relating to a periodical in the possession of the owner of such periodical or
printer thereof, and enter any premises where the business of such periodical is carried
on at any reasonable time to inspect or take copies of the relevant records or documents
or ask any question necessary for obtaining any information required to be furnished;

(c) revise, suspend or cancel registration of a periodical;

(d) requisition the services of an authorised person and such other person as
may be specified by him for undertaking verification of circulation figure of a periodical.

Explanation.––For the removal of doubts, it is clarified that an “authorised
person” means a Gazetted Officer of the Central Government, subordinate to the Press
Registrar General, and authorised by the Press Registrar General in writing to function
as his representative for discharging such functions as he may assign to such
representative;

(e) call for records, documents and such other information in respect of a printing
press or a periodical as may be  required in discharge of his duties;

(f) call for information from a State Government or Union territory Administration
or a specified authority regarding a periodical; and

(g) impose penalty.

CHAPTER IV

REGISTRATION OF PERIODICAL

7. (1) A periodical shall be printed or published in India only in accordance with the
provisions of this Act.

(2) Every publisher of a periodical shall, with the authorisation of the owner of such
periodical, obtain a certificate of registration from the Press Registrar General by making an
online application to the Press Registrar General and the specified authority within whose
local jurisdiction such periodical is proposed to be published, in such manner and on payment
of such fee, with such documents and particulars, as may be prescribed.

(3) The application referred to in sub-section (2) shall contain the title, which the
publisher intends to assign to the periodical, and for that purpose the publisher may suggest
one or more names for the title, in an order of preference, which is not the same or similar to
a title already held by any other owner of a periodical either in the same language anywhere
in India or in any other language in the same State, and which conforms to the guidelines
made by the Press Registrar General for this purpose.

(4) The specified authority referred to in sub-section (2) shall, either furnish its no-objection
or comments on the application to the Press Registrar General within a period of sixty days:

Provided that no-objection of the specified authority shall not be required, where the
application referred to in sub-section (2)  is for registration of a periodical proposed to be
published by the Central Government or a State Government or any authority under such
Government.

(5) On receipt of an application referred to in sub-section (2), if the Press Registrar
General is satisfied with its correctness and completeness and  after taking into account the
comments, if any, received from the specified authority within the period referred to in
sub-section (4) and the guidelines relating to admissibility of titles, he shall issue a certificate
of registration containing particulars of its periodicity, language, place of publication, details
of the owner and the title of the periodical, in such form as may be prescribed:

Provided that the Press Registrar General may, after giving an opportunity of being
heard and for reasons to be recorded in writing, refuse to issue the certificate of registration.

(6) The publisher of the periodical shall, on receipt of the certificate of registration,
commence publication of the periodical:

Provided that if the publisher of the periodical fails to publish the periodical within
twelve months from the end of the month in which the certificate of registration was issued,
the Press Registrar General may cancel the certificate of registration and withdraw the title.
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8. (1) A publisher of a periodical may make an application to the Press Registrar General
for revision of particulars of the certificate of registration, or for revision of title, in such
manner and with such particulars as may be prescribed.

(2) The Press Registrar General may, on being satisfied with the particulars of the
revision applied for under sub-section (1), issue a revised certificate of registration or a
revised title, to the publisher and intimate the same to the specified authority.

9. (1) The transfer of ownership of every periodical registered under section 7 shall be
made in accordance with the provisions of this section.

(2)  The owner of a periodical referred to in sub-section (1) shall apply for transfer of its
ownership to the Press Registrar General by furnishing such documents, setting forth such
particulars and on payment of such fee, as may be prescribed.

(3) On receipt of an application from the owner of a periodical for transfer of ownership
of such periodical, if the Press Registrar General is satisfied with its correctness and
completeness, and after taking into account the comments, if any, received from the specified
authority, he shall permit the transfer of ownership of that periodical:

Provided that the Press Registrar General may, after giving an opportunity of being
heard and for reasons to be recorded in writing, refuse to permit such transfer of ownership
of a periodical.

(4) The owner of the periodical shall, on receipt of the permission from the Press
Registrar General under sub-section (3), forward a copy of the same to the publisher, and the
publisher shall apply and obtain a revised certificate of registration in accordance with the
provisions of section 7.

(5) The owner of a periodical shall intimate any change in the shareholding pattern of  his
company within fifteen days of such change being informed by him to the Registrar of Companies.

10. (1) The owner of a periodical may discontinue a periodical registered under this
Act and shall, within six months of such discontinuation, intimate to the Press Registrar
General and the specified authority, within whose local jurisdiction such periodical is
published, about such discontinuation.

(2) The Press Registrar General shall, on receipt of intimation from the publisher under
sub-section (1), cancel the certificate of registration of the discontinued periodical and
remove the periodical along with its title from the register maintained under clause (b) of
sub-section (3) of section 5.

11. (1) The Press Registrar General may, by order, for a period not less than thirty days
but not exceeding one hundred and eighty days, suspend the certificate of registration of a
periodical, if—

(a) the registration was obtained on false representation or on concealment of
any material fact; or

(b) the publisher has failed to publish the periodical continuously.

Explanation.—For the removal of doubts, it is hereby clarified that if a periodical
publishes less than half of its issues, as are required to be published in a calendar year
in accordance with the application made under sub-section (2) of section 7, such
periodical shall be deemed to have failed to publish continuously; or

(c) the publisher has given false particulars in the annual statement; or

(d) the publisher has failed to furnish the annual statement within two years from
the end of the financial year for which the annual statement was to be furnished.

(2) The Press Registrar General may cancel the certificate of registration of a periodical,
where the publisher fails to remove the defects of the grounds on which the said certificate
was suspended under sub-section (1) before the expiry of the period of such suspension.
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(3) The Press Registrar General may, by order, cancel the certificate of registration of a
periodical which—

(a) bears the same or similar title already held by any other owner of a periodical,
either in the same language anywhere in India or in any other language in the same
State or Union territory; or

(b) violates the guidelines made under sub-section (3) of section 7.

(4) The Press Registrar General may, by order, cancel the certificate of Registration of
a periodical where the owner or publisher of such periodical has been convicted by any court
for an offence—

(a) involving terrorist act or unlawful activity; or

(b) for having done anything against the security of the State.

Explanation.—For the purposes of this section, the expressions "terrorist act" and
"unlawful activity" shall have the meanings respectively assigned to them in clauses (k) and
(o) of sub-section (1) of section 2 of the Unlawful Activities (Prevention) Act, 1967.

(5) No order for suspension or cancellation of certificate of registration shall be passed
under this section, without giving an opportunity of being heard to the publisher or owner of
the periodical, as the case may be.

(6) A copy of order of suspension or cancellation passed under this section shall be
made available to the Central Government or State Government or Union territory
Administration, as the case may be, and to the specified authority.

(7) The Press Registrar General  may, after the cancellation of certificate of registration
of a periodical under this section, issue a new certificate of registration to such periodical
bearing another title, if the publisher of that periodical makes an application to that effect  in
conformity with the guidelines made under sub-section (3) of section 7.

(8) The Press Registrar General may, in such circumstances and manner, as may be
prescribed, authorise the specified authority to suspend or cancel the certificate of registration
granted under section 7.

12. (1) The publisher of a periodical shall furnish to the Press Registrar General an
annual statement in respect of the periodical, at such time, in such form and giving such
particulars, as may be prescribed.

(2) The publisher of every newspaper in India shall, subject to any rules made under
this Act, deliver free of cost to the Press Registrar General and to the State Government one
copy of each issue of such newspaper within forty-eight hours.

13. The Press Registrar General shall prepare and publish an annual report containing
information in respect of the periodicals in India.

CHAPTER V

PENALTIES

14. (1) The Press Registrar General may impose penalty, if—

(a) a periodical is published without obtaining a certificate of registration under
section 7;

(b) the publisher fails to furnish the annual statement as required under
section 12 within one year from the end of the financial year in respect of which the
annual statement was required to be furnished:

Provided that no order of imposition of penalty shall be passed without giving an
opportunity of being heard to the publisher.

(2) Where a periodical is published without obtaining a certificate of registration under
section 7, the Press Registrar General may impose a penalty of an amount not exceeding
five lakh rupees with a direction to the publisher to cease the publication of such periodical.

(3) The quantum of penalty imposable under clause (b) of sub-section (1) shall be not
less than ten thousand rupees but not exceeding twenty thousand  rupees for the first default:

Provided that for every subsequent default, an enhanced penalty of twice such quantum
may be imposed but shall not exceed two lakh rupees.
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(4) Whoever fails to cease publication of periodical even after six months of issue of a
direction under sub-section (2), or publishes any other periodical without obtaining a
certificate of registration under section 7, shall be punishable with imprisonment for a term
which may extend to six months.

CHAPTER VI

APPEAL

15. (1) There shall be an Appellate Board to be called the Press and Registration
Appellate Board consisting of Chairperson, Press Council of India and two members to be
nominated by the Press Council of India, from among its members:

Provided that at least one of the two members shall be a person referred to in clause (d)
or clause (e) of sub-section (3) of section 5 of the Press Council Act, 1978.

(2) Any person aggrieved by an order of refusal to issue the certificate of registration
under sub-section (5) of section 7, or cancellation or suspension of registration under
section 11, or order of imposition of penalty under section 14, may, within sixty days from the
date on which such order is communicated to him, prefer an appeal before the Press and
Registration Appellate Board:

Provided that the Press and Registration Appellate Board may admit an appeal after
the expiry of the said period, if it is satisfied that the appellant was prevented by sufficient
cause from preferring the appeal on time.

(3) On receipt of an appeal under this section, the Press and Registration Appellate
Board may, after calling for the records and after making such further inquiries as it deems fit,
confirm, modify or set aside the order appealed against.

(4) The manner and procedure to be followed for preferring appeals, calling for records
and making inquires under this section shall be such as may be laid down by the  Chairperson,
Press Council of India.

CHAPTER VII

MISCELLANEOUS

16. (1) Without prejudice to the foregoing provisions of this Act, the Central
Government may give directions on matters of policy to the Press Registrar General, in
writing, from time to time and the Press Registrar General shall, in the discharge of  his powers
and functions under this Act, be bound by such directions.

(2) The decision of the Central Government as to whether a question is one of policy
or not shall be final.

17. The Press Registrar General and all officers appointed under this Act shall be
deemed to be public servants within the meaning of section 21 of the Indian Penal Code.

18. No suit or other legal proceedings shall lie against the Central Government or State
Government or Union territory Administration or the Press Registrar General or any officer or
employee authorised by the Press Registrar General, for anything which is in good faith done
or intended to be done in pursuance of this Act or the rules made thereunder.

19. (1) The Central Government may, by notification in the Official Gazette, after previous
publication, make rules to carry out the provisions of this Act.

(2) In particular, and without prejudice to the generality of the foregoing provisions,
such rules may provide for all or any of the following matters, namely:—

(a) the manner and particulars for furnishing an intimation before the specified
authority by the printing press under section 3;

(b) the manner of registration of a facsimile edition of a foreign periodical under
sub-section (3) of section 4;

(c) the manner of verification of circulation figure of class of periodicals under
clause (b) of section 6;

(d) the form, fees and manner of making an online application, documents to be
furnished and particulars to be set forth under sub-section (2) of section 7;
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(e) the form in which and the particulars along with which a certificate of
registration shall be issued under sub-section (5) of section 7;

(f)  the manner of making an application and particulars to be set forth therein
under sub-section (1) of section 8;

(g)  the form, fees and manner of making an application, documents to be furnished
and particulars to be set forth under sub-section (2) of section 9;

(h) the circumstances and manner for authorising the specified authority to
suspend or cancel the certificate of registration under sub-section (7) of section 11;

(i)  the form, time and particulars for furnishing an annual statement under section 12;

(j) any other matter which is required to be, or may be, prescribed under the
provisions of this Act.

(3) The State Government may, by notification in the Official Gazette of the State, make
such rules not inconsistent with the rules made by the Central Government, as may be
necessary or desirable for carrying out the objects of this Act.

(4) Every rule made by the State Government under sub-section (3) shall be laid, as
soon as may be after it is made, before the State Legislature.

20. (1) If any difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by order published in the Official Gazette, make such provisions not
inconsistent with the provisions of this Act, as appear to it to be necessary or expedient for
removing the difficulty:

Provided that no such order shall be made under this section after the expiry of three
years from the commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be after it is made,
before each House of Parliament.

21. Every rule made or notification issued by the Central Government under this Act
shall be laid, as soon as may be after it is made or issued, before each House of Parliament
while it is in session, for a total period of thirty days which may be comprised in one session
or in two or more successive sessions, and if, before the expiry of the session immediately
following the session or the successive sessions aforesaid, both Houses agree in making
any modification in the rule or notification or both Houses agree that the rule or notification
should not be made or issued, the rule or notification shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however, that any such modification
or annulment shall be without prejudice to the validity of anything previously done under
that rule or notification.

22. (1) The Press and Registration of Books Act, 1867 is hereby repealed.

(2)  Notwithstanding such repeal,—

(a) anything done or any action taken or purported to have been done or taken
including any rule, notification, inspection, order or declaration made or any document
or instrument executed or any direction given or any proceedings taken or any penalty
or fine imposed under the Act hereby repealed shall, in so far as it is not inconsistent
with the provisions of this Act, be deemed to have been done or taken under the
corresponding provisions of this Act;

(b) any declaration, including title thereof, so made and authenticated under the
provisions of the Act hereby repealed, shall be deemed to have been made and
authenticated under the corresponding provisions of this Act;

(c) any proceeding pending in any court at the commencement of this Act may
be continued in that court as if this Act has not been passed;

(d) the Press Registrar General and other officers appointed under the Act hereby
repealed and holding office as such immediately before the commencement of this Act,
shall, on the commencement of this Act, continue to hold their respective offices under
the corresponding provisions of this Act, unless and until they are removed or
superannuated;
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(e) the Press and Registration Appellate Board established under the Act hereby
repealed shall continue to function under the corresponding provisions of this Act,
unless and until the Press and Registration Appellate Board is constituted under this
Act;

(f) any appeal preferred to the Press and Registration Appellate Board hereby
repealed and not disposed of before the commencement of this Act, may be disposed
of by the Press and Registration Appellate Board constituted under this Act;

(g) any penalty payable under the Act hereby repealed may be recovered in the
manner provided by or under this Act, but without prejudice to any action already
taken for the recovery of such penalty under the Act so repealed;

(h) any certificate of registration issued or granted under the Act hereby repealed
shall continue to have effect after the commencement of this Act under the same
conditions as if this Act had not been passed.

(3)  The matters referred to in clauses (a) to (h) of sub-section (2) shall not be held to
prejudice or affect the general application of section 6 of the General Clauses Act, 1897 with
regard to the effect of such repeal.
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A
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MGIPMRND—218RS—03-08-2023.



<<
  /ASCII85EncodePages false
  /AllowTransparency false
  /AutoPositionEPSFiles true
  /AutoRotatePages /All
  /Binding /Left
  /CalGrayProfile (Dot Gain 20%)
  /CalRGBProfile (sRGB IEC61966-2.1)
  /CalCMYKProfile (U.S. Web Coated \050SWOP\051 v2)
  /sRGBProfile (sRGB IEC61966-2.1)
  /CannotEmbedFontPolicy /Warning
  /CompatibilityLevel 1.4
  /CompressObjects /Tags
  /CompressPages true
  /ConvertImagesToIndexed true
  /PassThroughJPEGImages true
  /CreateJDFFile false
  /CreateJobTicket false
  /DefaultRenderingIntent /Default
  /DetectBlends true
  /DetectCurves 0.0000
  /ColorConversionStrategy /CMYK
  /DoThumbnails false
  /EmbedAllFonts true
  /EmbedOpenType false
  /ParseICCProfilesInComments true
  /EmbedJobOptions true
  /DSCReportingLevel 0
  /EmitDSCWarnings false
  /EndPage -1
  /ImageMemory 1048576
  /LockDistillerParams false
  /MaxSubsetPct 100
  /Optimize true
  /OPM 1
  /ParseDSCComments true
  /ParseDSCCommentsForDocInfo true
  /PreserveCopyPage true
  /PreserveDICMYKValues true
  /PreserveEPSInfo true
  /PreserveFlatness true
  /PreserveHalftoneInfo false
  /PreserveOPIComments false
  /PreserveOverprintSettings true
  /StartPage 1
  /SubsetFonts true
  /TransferFunctionInfo /Apply
  /UCRandBGInfo /Preserve
  /UsePrologue false
  /ColorSettingsFile ()
  /AlwaysEmbed [ true
  ]
  /NeverEmbed [ true
  ]
  /AntiAliasColorImages false
  /CropColorImages true
  /ColorImageMinResolution 300
  /ColorImageMinResolutionPolicy /OK
  /DownsampleColorImages true
  /ColorImageDownsampleType /Bicubic
  /ColorImageResolution 300
  /ColorImageDepth -1
  /ColorImageMinDownsampleDepth 1
  /ColorImageDownsampleThreshold 1.50000
  /EncodeColorImages true
  /ColorImageFilter /DCTEncode
  /AutoFilterColorImages true
  /ColorImageAutoFilterStrategy /JPEG
  /ColorACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /ColorImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000ColorACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000ColorImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasGrayImages false
  /CropGrayImages true
  /GrayImageMinResolution 300
  /GrayImageMinResolutionPolicy /OK
  /DownsampleGrayImages true
  /GrayImageDownsampleType /Bicubic
  /GrayImageResolution 300
  /GrayImageDepth -1
  /GrayImageMinDownsampleDepth 2
  /GrayImageDownsampleThreshold 1.50000
  /EncodeGrayImages true
  /GrayImageFilter /DCTEncode
  /AutoFilterGrayImages true
  /GrayImageAutoFilterStrategy /JPEG
  /GrayACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /GrayImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000GrayACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000GrayImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasMonoImages false
  /CropMonoImages true
  /MonoImageMinResolution 1200
  /MonoImageMinResolutionPolicy /OK
  /DownsampleMonoImages true
  /MonoImageDownsampleType /Bicubic
  /MonoImageResolution 1200
  /MonoImageDepth -1
  /MonoImageDownsampleThreshold 1.50000
  /EncodeMonoImages true
  /MonoImageFilter /CCITTFaxEncode
  /MonoImageDict <<
    /K -1
  >>
  /AllowPSXObjects false
  /CheckCompliance [
    /None
  ]
  /PDFX1aCheck false
  /PDFX3Check false
  /PDFXCompliantPDFOnly false
  /PDFXNoTrimBoxError true
  /PDFXTrimBoxToMediaBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXSetBleedBoxToMediaBox true
  /PDFXBleedBoxToTrimBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXOutputIntentProfile (None)
  /PDFXOutputConditionIdentifier ()
  /PDFXOutputCondition ()
  /PDFXRegistryName ()
  /PDFXTrapped /False

  /Description <<
    /CHS <FEFF4f7f75288fd94e9b8bbe5b9a521b5efa7684002000500044004600206587686353ef901a8fc7684c976262535370673a548c002000700072006f006f00660065007200208fdb884c9ad88d2891cf62535370300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c676562535f00521b5efa768400200050004400460020658768633002>
    /CHT <FEFF4f7f752890194e9b8a2d7f6e5efa7acb7684002000410064006f006200650020005000440046002065874ef653ef5728684c9762537088686a5f548c002000700072006f006f00660065007200204e0a73725f979ad854c18cea7684521753706548679c300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c4f86958b555f5df25efa7acb76840020005000440046002065874ef63002>
    /DAN <>
    /DEU <>
    /ESP <>
    /FRA <>
    /ITA <>
    /JPN <>
    /KOR <FEFFc7740020c124c815c7440020c0acc6a9d558c5ec0020b370c2a4d06cd0d10020d504b9b0d1300020bc0f0020ad50c815ae30c5d0c11c0020ace0d488c9c8b85c0020c778c1c4d560002000410064006f0062006500200050004400460020bb38c11cb97c0020c791c131d569b2c8b2e4002e0020c774b807ac8c0020c791c131b41c00200050004400460020bb38c11cb2940020004100630072006f0062006100740020bc0f002000410064006f00620065002000520065006100640065007200200035002e00300020c774c0c1c5d0c11c0020c5f40020c2180020c788c2b5b2c8b2e4002e>
    /NLD (Gebruik deze instellingen om Adobe PDF-documenten te maken voor kwaliteitsafdrukken op desktopprinters en proofers. De gemaakte PDF-documenten kunnen worden geopend met Acrobat en Adobe Reader 5.0 en hoger.)
    /NOR <>
    /PTB <>
    /SUO <>
    /SVE <>
    /ENU (Use these settings to create Adobe PDF documents for quality printing on desktop printers and proofers.  Created PDF documents can be opened with Acrobat and Adobe Reader 5.0 and later.)
  >>
  /Namespace [
    (Adobe)
    (Common)
    (1.0)
  ]
  /OtherNamespaces [
    <<
      /AsReaderSpreads false
      /CropImagesToFrames true
      /ErrorControl /WarnAndContinue
      /FlattenerIgnoreSpreadOverrides false
      /IncludeGuidesGrids false
      /IncludeNonPrinting false
      /IncludeSlug false
      /Namespace [
        (Adobe)
        (InDesign)
        (4.0)
      ]
      /OmitPlacedBitmaps false
      /OmitPlacedEPS false
      /OmitPlacedPDF false
      /SimulateOverprint /Legacy
    >>
    <<
      /AddBleedMarks false
      /AddColorBars false
      /AddCropMarks false
      /AddPageInfo false
      /AddRegMarks false
      /ConvertColors /NoConversion
      /DestinationProfileName ()
      /DestinationProfileSelector /NA
      /Downsample16BitImages true
      /FlattenerPreset <<
        /PresetSelector /MediumResolution
      >>
      /FormElements false
      /GenerateStructure true
      /IncludeBookmarks false
      /IncludeHyperlinks false
      /IncludeInteractive false
      /IncludeLayers false
      /IncludeProfiles true
      /MultimediaHandling /UseObjectSettings
      /Namespace [
        (Adobe)
        (CreativeSuite)
        (2.0)
      ]
      /PDFXOutputIntentProfileSelector /NA
      /PreserveEditing true
      /UntaggedCMYKHandling /LeaveUntagged
      /UntaggedRGBHandling /LeaveUntagged
      /UseDocumentBleed false
    >>
  ]
>> setdistillerparams
<<
  /HWResolution [2400 2400]
  /PageSize [612.000 792.000]
>> setpagedevice


